
ACT No. XXI OF 1865. 
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PASSED 13Y THE GOVERNOR-GENERAL O F  INDIA I N  COUNCIL, ' 4' 

i! 

An A c t  to deJne and amend the L a w  relating t o  Intestate Succession 

among tlze Parsees. t 

is enactGd as fbllows :- 

1. Where a Parsee dies leaving a widow and children, the property of 

Division of p~oper ty  
which he shall have died intestate shall be divided among 

among widow and the widow and children, so that the share of each son 
children of Intestate. 

shall be double the share of the widow, and $hat her share 
shall be double the share of each daughter. 

e 

2. Where a female Parsee dies leaving a widower and children, the 
pr0pert.y of which she shall have died intestate shall be 

3. ,When a Parsee dies leaving children but nd widow, the property of 

Division of property which he shall have died intestate shall be divided amongst 
amongst the children of 
male Intestate who the children, so that the share of each son shall be four 
leaves no widow. times the share of each daughter. 

. 5. I f a n y  

PRICE ONE ANNA. 



5 If any child of a Parsee Intestate shall have died in his or her life- 

such child. d ~ i l d  h ~ r l  died irnrn~diatelv after the Intestate's death. 

widower shall talre the other moiety. Where both the father and the mother 
of the Intestate survive him or her, 4he father's share shall be double'the share 
of the mother. Where neither the father nor the mother of the Intestate sur- 
vives him or lier, the Intestate's relatives on the father's side, in the order 
specified in the first Schedule hereto annexed, shall take the moiety which 
the father and the mother would have taken if they had survived the Intestate. 

share of each female standing in the same degree of propinquity. If there be 
no relatives on the father's side, the Intestate's widow or widower shall take 
the whole. 

r x  

7. When a Yarsee dies leaving neither lineal descendants nor a widow 

descendants. shall have died intestate. The next of kin standing first 
in the same Schedule shall always be preferred to those standing second, the 
second to the-third, and so on in succession, provided that the property shall 
be so distributed as that each male shall take double the share of each female 
standing in the same degree of propinquity. 






